
 -  Constitution  (Amend.}.  PHALGUNA 9,  1913  (SAKA)

 SHRIMOHAN  SINGH  (Deoria):Ibegto
 move  for  leave  to  introduce  a  Bil  further  to
 amend  the  Protection  of  Civil  Rights  Act,
 1955.

 MR.  DEPUTY  SPEAKER: The  House
 shall  now  take  up  further  consideration of  the

 motion  by  Shri  Sudhir  Gai.  Shri  Sudhir  Giri
 will  continue his  speech  now  and  he  has
 already taken  nine  minutes.

 SHRI  SUDHIR  GIRI  (Contai):  Mr.  Dep-
 -  Speaker,  Sa,  at  the  outset,  |  seek  your
 indulgence  for  giving  me  some  time.

 ances  in  the  country.  A  section  of  the  people

 does  got  ¢.ated  when  thw  invocation  of  Ar-
 ticle  356  is  made.  Simullaneously, Another
 section  of  the  people  does  express  deep
 resentment over  promulgation  of  emergency.
 Ris,  therefore,  clear  that  the  intention  of  the

 predecessor$ did  have  during  the  freedom
 struggle.  However,  let  us  come  to  the  main
 question.

 divided  loyalties.
 to  the  unily  and  integrity  of  the  nation  and  to

 fin  order  to  enable  the  Centre  to  dis-
 charge  this  most  important  duty,  the  Consti-
 tution  vests  2  with  the - powers
 to  deal  with  certain  emergency cases.

 As  provided  in  the  Constitution, there
 may  arise  three  types  of  phenomena  calling
 for  the  invocation  of  proclamation, the  na-
 tional  emergency,  emergency  due  to  the
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